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Central Administrative Tribunal 
Lucknow Bench, Lucknow

C .P .N o.54/2008 in O .A .N o.455/2006

M o n d ay , this the 16̂  ̂d a y  of M arch  2009

Hon’ble Shri Shanker Raju, M em ber (J) 
Hon’ble Dr. A.K. Mistira, M em ber (A)

3Pt aged about 54 yearsHanum 
Son of late Shri Bihari
r/o 554 
Alamba

(By Adv

Shri Cho

(ha/266, Ambedkar Nagdr 
gh, Lucknow

Dcate: Shri Praveen Kumar)
..Applicant

Versus

ite  Rom
Divisional Railway Manager 
Northern Railway, Hazrotganj, 
Lucknow

(By Advo cate: Shri B.B. Trpathi for Shri M.K.Singh)

Shri Shanker Raju:

25.8.2008

Tribunal,

..Respondent

O R D E R  (ORAL)

Wes take serious view of the m atter that despite decision of 

the respondent to innplement our directions, an order passed on

shows paym ent of arrears, e tc ., as directed by the  

is yet to be  disbursed to the applicant. It is com plained

that the sam e has not been  paid  to the app lican t as yet.

2. In this view  of the m atter, CP stands disposed of with a

direction

constrain

to the respondent to m ake the paym ent of arrears to 

can t within a  period of tw o months from the d a te  ofthe appli

receipt of a  copy of this order, failing which, w e  shall be

ed to take serious view  of the m atter and  call for the



presence of contem nor. Notice is discharged. However, liberty is

d to the applicant to revive it a t an appropriate stage inaccorde

case of r

( Dr. A.K( M i ^ r a )
M e m b e r (A )

/sunil/

on-com pliance. No costs.

( Shanker R a ju ) 
M e m b e r (J)
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